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TELECOM REGULATORY AUTHORITY OF INDIA

\.fT«f fI~q?I~I Government of India

Dated: 23rd February, 2023

DIRECTION

Subject: Direction under section 13, read with sub-clauses (i) and (v) of clause (b) of

sub-section (1) of section 11, of the Telecom Regulatory Authority of India Act, 1997

(24 of 1997), and regulation 9 of the Standards of Quality of Service of Basic

Telephone Service (Wireline) and Cellular Mobile Telephone Service Regulations,

2009 (7 of 2009) dated the 20th March, 2009, to submit compliance reports of

benchmarks of Quality of Service parameters for each State and Union Territory.

F.No. D-22/1/(2)/2023-QoS. Whereas the Telecom Regulatory Authority of India

(hereinafter referred to as "the Authority"), established under sub-section (1) of section 3

of the Telecom Regulatory Authority of India Act, 1997 (24 of 1997) (hereinafter referred

to as "TRAI Act, 1997"), has been entrusted with discharge of certain functions, inter alia,

to regulate the telecommunication services; protect the interests of consumers of the telecom

sector; ensure technical compatibility and effective inter-connection between different

service providers; the standards of qualitylay-down of service

to be provided by the service providers and ensure the quality of service and conduct

the periodical survey of such service provided by the service providers so as to

protect the interest of the consumers of telecommunication services;

2. And whereas the Authority, in exercise of the powers conferred upon it under

section 36, read with sub-clauses (i) and (v) of clause (b) of sub-section (l) of section 11,

of TRAI Act, 1997, made the Standards of Quality of Service of Basic Telephone Service

(Wireline) and Cellular Mobile Telephone Service Regulations, 2009 (7 of2009) dated the

20th March, 2009 (hereinafter referred to as "the regulations");
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3. And whereas the Authority has observed that submission of State and Union

Territory-wise data for Quality of Service parameters to the Authority is an essential

requirement for optimum analysis of quality of service provided in various States and Union

Territories;

4. And whereas the Authority, vide letter no. N-2/8/(2)/2022-QoS dated 01.07.2022,

formed a Working Group consisting of the officers of the Authority and the members of

the Telecom Service Providers to, inter alia, give recommendations for submission of State

and Union Territory-wise data for Quality of Service parameters specified under regulation

3 and regulation 5 of the regulations;

5. Now, therefore, the Authority, in exercise of the powers conferred upon it

under section 13, read with sub-clauses (i) and (v) of clause (b) of sub-section (1) of section

11, of the Telecom Regulatory Authority of India, Act, 1997 and regulation 9 of the

Standards of Quality of Service of Basic Telephone Service (Wireline) and Cellular Mobile

Telephone Service Regulations (7 of2009), hereby directs that;

(i) All the Basic Telephone Service Providers and Cellular Mobile Telephone Service

Providers to submit the State and Union Territory-wise data, in respect of Quality of

Service parameters specified in regulation 3 and at Serial No. A of regulation 5 of the

regulations, on quarterly basis, starting from the quarter ending 31.03.2023.

(ii) Data shall be submitted in electronic form in Microsoft Excel format, duly signed by

the authorized signatory of the service provider, within forty five (45) days from the end

of each quarter for Basic Telephone Service (Wireline) in the format specified at

Annexure- I to this Direction and within twenty one (21) days from the end of each quarter

for Cellular Mobile Telephone Service in the format specified at Annexure-II to this

Direction.

(iii) LSA wise data as currently being submitted through various PMRs shall continue to

be submitted as per scheduled defined.

~
(Tejpal Singh)

Advisor (QoS)-I
To,

All Service Providers (TSPs) including BSNL & MTNL



Format No. TRAljQoS!Baslc/l-PMR

quarterly Performance Monitoring Report (PMR) on Quality of servree of BaslcTe'ephone Servlce lWirelinel for qE- .....

Annexure-I

Report for Quarter endlne :

Nilme of the Service Provider:
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1 A&N
2 Chandigarh
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4 Delhi
5 Jammu & Kashmir
6 Lakshadeep
7 Ladakh
8 Puducherry



Name of Regulations:

Report for the Quarter ending :
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The Standards of Quality of Service of Basic Telephone (Wireline And Cellular Mobile Telephone Service, Regulations, 2009, (7 of 2009




